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L Union of India & others Regpondents,

Shri Surendran P. Counselfor Applicant.
~Shri aAshok Mohiley Counselfor Respondents.
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ion. Mr.Justice U.C.Srivastava, V.C,
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. 10 Mr. K. Cbavya, Adm. Member.
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{(Hon. Mr.Jugtice U.C. Srivastava, V.C.)

I.7.0. certificate

and was registered with the Employment Exchange. an

intimation wes sént tothe aoplicant to attend the
ﬁ interview in the Doordarshan Kendra,Luckinow for ' .
, the post of Technician. He gppeared in the intefview
Do and succeeded in the same that is why attestation ;
forms for verification of charaCter and antecedents
* werz issued to him. The grievence ofthe applicant is

are not issuing @ppointment letter
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that the raspondents
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2 The respondents have pointed out that the

cted in interview and by mistake
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applicant was not sel

‘ ' the torms were sent to the applicart and when mistake

& the applintment lettef was not issued.

n
was aetectec

sent to the applicant, was by
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he letter which was
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mistake. This will not confer any right to the
gpplicant. The leayned couns=1for tﬁevapplicant
states that the record may be summoned to verify
whether the name of the applicant appesred. The

prayer is rejected, as the applicant was not selected

“
and consequently the posting order could not be
issued.

3. The application is without any merit and
_ is dismigsed. No order as to costs.
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ShaKeel/— Lucknow: dated 21.11.92.
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